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THE     VICE-CHAIRMAN (SHRI 

SYED     NIZAM-UD-DIN):      Nothing will 
go on record. 

(Shri Kalp Nath Rai continued speaking). 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): It was observed in the 
morning by Mr. Chairman that nothing on the 
matter will go on record. Now, please take 
your seat. 

(Shri Kalp Nath Rai continued speaking). 

SHRI SUNDER SINGH BHANDARI 
(Uttar Pradesh): Is it being recorded? 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Nothing about this matter 
is going to be recorded. Mr. J. P. Mathur. 

 
(Interruptions) 

SHRI KALP NATH RAI: Sir,.... 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Nothing about this matter 
is going to be recorded. 

(Shri Kalp Nath Rai continued speaking). 

THE EMPLOYMENT OF CHILDREN 
(AMENDMENT)   BILL,  1978 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Mr. Varma to introduce 
the Bill. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA): Sir, I beg to move 
for leave to introduce a Bill further to amend 
the Employment of Children Act,  1938. 
The question was put and the   motion was 

adopted. 

 

(Interruptions) 

THE RESERVE BANK OF INDIA 
(AMENDMENT) BILL, 1978 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN); shri Satish Aga»wal. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SATISH 
AGARWAL); Sir I beg to move; 

"That the Bill further  to amend the Reserve 
Bank of India Act, 1934 as pasesed by the 
Lok Sabha,      be taken into consideration." 
(Interruptions) 

REFERENCE   TO   A   FATAL   ACCI-
DENT BY A JEEP IN DELHI—Contd. 

SHRI G. LAKHMANAN (Tamil Nadu): 
Sir, Let me make a personal appeal to the 
hon. Members. 

THE    VICE-CHAIRMAN (SHRI 
SYED NIZAM-UD-DIN): Nothing will be  
heard. 

I had requested earlier, also, when Mr. 
Sharma raised a Doint that this matter was 
raised also i^ the morning. The Prime 
Minister was at that time present in the 
House. The Prime Minister could make a 
statement. Nobody could have denied him the 
right to make a statement at that time. Then I 
told Mr. Sharma, whatever he said again, that 
Mr. Advani  is here present in the House, he 
can carry his feelings to the Prime Minister 
a»d if the Prime Minister wishes to make a 
statement, he can -make it today or iomorrow. 
Therefore, why should the business of the 
House suffer because the Pirme Minister is 
not here? Secondly... (Interruptions) 

 

SHRI    RAVINDRA VARMA:   Sir, I 
introduce the Bill.
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SHRI ANANT PRASAD SHARMA 
(Bihar): If he can assuT» that the Prime 
Minister will make a statement, then the 
matter can be .. . 

(Interniptions) 

 
SHRI G. LAKSHMANAN- The Congress 

Members cannot diutate terms to the Vice-
Chairman. 

 
SHRI HAMID ALI SCHAMNAD 

(Kerala): This is not th.; feaHng ol the House; 
only a section of the House. 

SHRI G. LAKSHMANAN: Point of order. I 
move for closure of the discussion. 
(Interruptions) . . . You can name them, Sir. 
(Interruptions) . . . Sir, I have moved the 
motion. (Interruptions) Therefore, you cannot . 
. . (Interruptions) It can be put to vote. 

THE VICE-CHAIBMAN (SHRI SYED 
NIZAM-UD-DlN): There is actually no 
matter b-f':ie this House because no matter 
h.^s been brought before this House for 
discussion under the rules. It was only a 
reference made by some ho'n. Member and 
after he made the reference he wanted the 
Prime Minister to say somthing about that 
matter. Therefore there is no matter with 
regard to what the hon. Member is speakin;;^ 
presently before the House. 

SHRI G. LAKSHMANAN: Shouting itself 
is     

(Interruptions) 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Therefore, there is no 
question of moveing a closure motion. 

 
SHRI G. LAKSHMANAN: Sir, the entire 

shouting v. as in English, go he shouljj reply 
in English. 

(Interruptions)
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. (Interruptions) 

SHRI G. LAKSKMANAN: Sir, I would 
make a small suggestion to the Leader of the 
Opposition. The parlia-me'ntary procedure is 
that if a particular thing is not accepted by the 
Government, or the request is not respected, it 
is open to the Opposition to simply walk out. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI SYED 

NIZAM-UD-DIN): Please resume your seat. 
(Shri G. Lakshmanan continued speaking). 

(Shri Kalp    Nath    Rai      continued 
speaking) 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN); How can I allow you to 
speak? Your own Members are not allowing 
you to speak. 
(Shi-i Anant Prasad Sharma continued 

speaking) 
(Shri Hamid Ali Schamnad continued 

speaking) 
[Shri N. G. Ranga (Andhra Pradesh) continued 

speaking 

THE   RESERVE    BANK   OF   INDIA 
(AMENDMENT)   BILL,     1978    Contd. 

SHRI SATISH AGAR WAL: Sir, I again 
move; 

"That  the Bill further to  arae^id 
the Reserve Bank of India Act, 193'' 
as passed by the Lok Sabha, be take 
into consideration.'  

(Interruptions) 

REFERENCE   TO   A   FATAL   ACCI-
DENT BY A JEEP IN DELHI—contd. 
THE VICE-CHAIRMAN (SHRI SYED 

NIZAM-UD-DIN): What is the matter 
before the House? (Interruptions). You are 
creating disorder. (Interruptions). You are 
creating disorder. 

(Interruptions) (Shri    Kalp    Nath    Rai    
continwed speaking). 

(Shri Anant Prasad Sharma continued 
speaking). 

[Mr. Chairman in the Chair.] 

 
SHRI N. P. CHENGALRAYA NAIDU 

(Andhra Pradesh): Sir, is it being recorded?    
It was not recorded 

 


